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र ‍ पण : मलू जनयम भारत के राजपत्र, असाधारण, भाग II, खंड 3, उप-खंड (i) में संख् यांक का. आ. 844(अ) तारीख  

19 नवंबर, 1986 में प्रकाजित दकए गए थ ेऔर अंजतम बार अजधसूचना संख् यांक सा.का.जन. 243(अ) तारीख 

31 माचा, 2021 द्वारा अंजतम ुपप से संिोजधत दकया गया था । 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

 NOTIFICATION 

New Delhi, the 6th August, 2021 

G.S.R. 541(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment 

Rules, 2020 were published in the Gazette of India, Extraordinary, as required under sub-rule (3) of rule 5 

of the Environment (Protection) Rules,1986, vide notification of the Government of India in the Ministry of 

Environment, Forest and Climate Change vide number G.S.R. 44 (E), dated the 23
rd

 January, 2020, inviting 

objections and suggestions from all persons likely to be affected thereby within a period of sixty days from 

the date on which copies of the Gazette containing the said notification were made available to the public; 

And Whereas, copies of the Gazette containing the aforesaid notification were made available to 

the public on the 23
rd

 January, 2020; 

And Whereas, objections and suggestions received from all persons and stakeholders in response to 

the aforesaid notification have been duly considered by the Central Government; 

            Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 

1986, the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely: - 

1.         Short title and commencement. - (1) These rules may be called the Environment (Protection) 

Second Amendment Rules, 2021. 

 (2) They shall come into force after one year from the date of publication of this notification in the 

Official Gazette. 

2.         In the Environment (Protection) Rules, 1986, in Schedule-l, for serial number 73 and the entries 

relating thereto, the following serial number and entries shall be substituted, namely:- 

S.No. Industry Parameters Standard 

1 2 3 4 

  

“73. 

Bulk Drug and 

Formulation 

(Pharmaceutical) 

A. EFFLUENT STANDARDS* 

  

 

Limiting value for concentration (in 

mg/l except for pH and Bio assay) 

 

(i) Compulsory Parameters 

pH 6.0 -8.5 

BOD (3 days 27°C) 30  

COD 250 

TSS 100 

Oil & Grease 10 

Ammonical Nitrogen 100 

Bio - Assay Test** 90% Survival of Fish after first 96 

hours in 100% effluent 
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(ii) Additional Parameters
##

 

***Benzene 0.1  

***Xylene 0.12  

***Methylene Chloride 0.9  

***Chlorobenzene 0.2 

Phosphates as P 5 

Sulphides as S 2 

Phenolic Compounds 1 

Zinc 5 

Copper 3 

Total Chromium 2 

Hexavalent Chromium (Cr
6+

) 0.1 

Cyanide (as HCN) 0.1 

Arsenic 0.2 

Mercury 0.01 

Lead 0.1 

SAR 
Less than 26 (applicable only for 

discharge on land) 

(iii) Industry connected with CETP 

 The discharge norms for industry connected with CETP and of 

CETP shall be governed by Ministry of Environment, Forest & 

Climate Change notification S.O. 4 (E), dated the 1
st
 January, 2016.  

 State Pollution Control Board shall prescribe additional relevant 

parameters as given at para A (ii) of this notification as per needs 

and discharge potential of member industries and specify the 

frequency of monitoring considering the receiving environment 

conditions.  

  

Note: 

The standards in para A is applicable to all discharges except to CETP.  

*Not applicable to industry discharging to CETP, and shall be applicable to 

all discharge to land and surface water bodies including use of treated 

wastewater for horticulture or irrigation purpose. 

** The Bio assay test shall be conducted as per IS : 6582-1971 

## Parameters listed as “Additional Parameters” shall be prescribed by 

SPCB depending on the process and product and its monitoring frequency 

shall be monthly/quarterly as decided by SPCBs  

***Limits shall be applicable to industries those are using Benzene,  

Xylene, Methylene Chloride, Chlorobenzene. 
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B. EMISSION STANDARDS  

(Tank farm Vents) 

Parameter 
Limiting value for concentration 

(mg/Nm
3
) 

Chlorine 15 

Hydrochloric acid vapor 35 

Ammonia 30 

Benzene 5 

Toluene 100 

Acetonitrile 1000 

Dichloromethane 200 

Xylene 100 

Acetone 2000 

C. The total cumulative losses of solvent should not be more than 5% 

of the solvent on annual basis from storage inventory 

  

  D.   Chemical and Biological sludge or any residue, reject, concentrate 

generated from wastewater treatment or its management facility at 

Industry or CETP catering to industries engaged in manufacturing of 

bulk drug or formulation of Pharmaceuticals, shall be classified as 

Hazardous Waste as per the provision of clause 17 of sub-rule (i) of 

rule 3 of the Hazardous and Other Wastes (Management and Trans-

boundary Movement) Rules, 2016 and shall be subject to the 

provision made therein. 

[F. No. Q-15017/12/2018-CPW] 

NARESH PAL GANGWAR, Jt. Secy. 

 Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3,  
Sub-section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide 

notification G.S.R. 243(E), dated the 31
st
 March, 2021. 
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